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3<eT / ORDER

PER: BHAGCHAND, A.M.

Both these appeals are filed by the assessee emanates from the
two separate orders of the Id. CIT(Exemptions), Jaipur both dated
07/09/2017.

2. The assessee applied for registration U/s 12AA and also for
exemption U/s 80G(5)(vi) of the Income Tax Act, 1961 (in short the
Act). The assessee was asked to produce original MOA/RC/PAN for

verification. The assessee was also asked to file details regarding its
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activities alongwith evidences and also file the list of
trustees/members/settler alongwith complete address/PAN with ID
proof. The Id. CIT(E) also called information for donations received
exceeding Rs. 10,000/- and to produce books of account alongwith bills
and vouchers. None of these compliances were made by the assessee.
The Id. CIT(E) rejected the application for the reason that even after
providing sufficient opportunities to produce details and documents for
registration U/s 12AA of the Act but the assessee has failed to do so.
The assessee was required to produce original documents regarding
establishment of the society for verification as per Rule 17A of the
Income Tax Rules, 1962 (in short the Rules), which the assessee has
failed to do.

3. Before the ITAT also none attended on behalf of the assessee,
only a written submissions was filed.

4, The Bench have gone through the written submissions and find
that none of the original documents regarding registration of the
society and the rules and regulations have been filed, therefore, the
compliance as per law still remain to be complied. The assessee has
miserably failed to comply with the requirement of law for granting
registration U/s 12AA of the Act, therefore, the Bench sustain the order

of the Id. CIT(E) on this issue. Since, the assessee has failed to get the
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registration U/s 12AA of the Act, therefore, the appeal for exemption
U/s 80G(5)(vi) of the Act is also failed.
5. In the result, both the appeals of the assessee are dismissed.

Order pronounced in the open court on 20/02/2018.

Sd/- Sd/-
EEERIGERIE) (TTER)
(VIJAY PAL RAO) (BHAGCHAND)
TR FexI / Judicial Member €T \Wa / Accountant Member
STIYR / Jaipur
feHi® / Dated:- 20™ February, 2018.
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